
FIR No. 292/2019
PS Delhi Cantt.
State vs. Jafar Sehfullah s/o. Mr. Sahfulla
u/s. 392/411/34 IPC

30.07.2020

Proceedings through Video Conferencing

Bail  bond  of  accused  Jafar  Sehfullah  s/o.  Mr.  Sahfulla has  been

received through email.

Present: Ld. APP for the State (through VC).
 Surety of the accused.

 Bail bond verification report has been received and surety

of the accused has stated that he does not know any of the accused

by  the  name  Jafar  Sehfullah.  It  seems  that  some  wrong

documents/wrong surety has been furnished before the court. Before

proceeding further, undersigned deems it fit to grant one opportunity to

the Ld. Counsel for the accused, who filed the bail bond in the court.

 Issue notice to the Ld. Counsel  for the accused for the

next date.

 Put up before the concerned court on 05.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 166/2020
PS Special Cell
State vs. Mohit Agrawal
u/s. 419/420/468/471 IPC & Sec. 66/66(C)/66(D)/71/74 I. T. Act

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused Mohit Agarwal u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr. Aakash Gupta, ld. Counsel for the applicant/accused
(through VC).
 Mr. Ayush Singh, ld. Counsel for the complainant (through
VC).
 IO of the case Insp. Sajjan Singh Yadav.

 An application has been filed u/s. 437 Cr.PC  for grant of

bail to accused Mohit Agarwal submitting that accused has not done

anything wrong in this matter, rather one Mr. Vikas Bansal approached

the accused in first of April 2020 for seeking professional services to

assist M/s. FabTech India to get the export incentive from Directorate

General  of  Foreign  Trade,  representing himself  as  a  coordinator  of

M/s. FabTech India on behalf of Mr. Harish Bansal and the accused

provided services and charged his fees of Rs.2,40,000/-. It has been

further submitted on behalf of the accused that Vikas Bansal asked the

accused for professional  services for arranging to sell  the ROSCTL

license No.  0519218997 and the said  license was transferred from

M/s. FabTech India to Leela Technologies & Innovations LLP just to

efficiently sale the ROSCTL license to a third party and being always

known  for  a  good  practice,  accused  demanded  Vikas  Bansal  the

transfer letter from M/s. FabTech to Leela Technologies & Innovations

LLP and subsequently, when applicant’s company couldn’t manage to 
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find a suitable buyer for M/s. FabTech India, ROSCTL licence, the said

license was immediately transferred back to M/s. FabTech India. It has

further  submitted  that  the  accused  charged  professions  fees  of

Rs.2,40,000/-  for  providing  services  to  M/s.  FabTech  India.  It  has

further stated that Vikas Bansal again approached the accused for the

same  trail  of  documents  for  M/s.  Sellstar  International  and  Vikas

Bansal also shared the copy of application for DSC (Digital Signature

Certificate)  dated  09.06.2020  along  with  video  for  verification  vide

Whatsapp No. 8368187564 and the same procedure was followed and

the application was processed by Vsign and the DSC was issued. It

has further submitted that in this regard the accused as a matter of

abundant caution had verified the complainant’s PAN card and GST

details with the online portal which clearly mentions that Mr. Sukhjeet

Singh  was  the  partner  with  complainant.  It  has  further  argued  on

behalf of the accused that the file was processed by DGFT, Delhi and

the license no. 0519225083 dated 10.06.2020 was issued for incentive

of  Rs.72,85,030/-  and after  obtaining the license,  accused sent  the

said license for registration at Tuglakabad Customs port and the same

was registered on 12.06.2020 and as per instructions of Vikas Bansal,

the said license was transferred to M/s. FabTech India on 11.06.2020

and further transferred to Leela Technology on the very same day i.e.

11.06.2020 and the license was further transferred to Interlink Capital

Advisors Pvt. Ltd. On 16.06.2020. It has further argued on behalf of

the accused that as a good practice, accused immediately demanded

transfer letters for all transfer transactions from Vikas Bansal but it was

never provided to the accused after repeated requests and no wrong

has been done by the accused, therefore, accused may be granted

bail.

 The bail application has been vehemently opposed by the

Ld. APP for the State and IO of the case. 
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 IO of the case argued as under :

1. The  DSC key  of  M/s.  Sellstar  International  was  created  and

used it on DGFT portal get issued their ROSCTL License vide

Scrip  No.  0519225083  dated  10.06.2020  amounting  to

Rs.72,85,030/- by the applicant/accused.

2. From the DGFT portal it was found that the ROSCTL Licenses

issued to M/s. Sellstar International had been transferred further

to other companies. The successive transfers are as under :

 From M/s. Sellstar International transferred to M/s.
FabTech  India  then  transferred  to  M/s.  Leela
Technologies  and  Innovations  LLP  and  finally
transferred to M/s. Interlink Capital Advisors Pvt. Ltd.

3. Both  the  beneficiary  companies  M/s.  Leela  Technologies  and

Innovations  LLP and  M/s.  Interlink  Capital  Advisors  Pvt.  Ltd.

belong to applicant/accused.

4. It  is  worth  mentioning  here  that  the  scrip  license  worth

Rs.72,85,030/-  was  transferred  to  three  different  companies

within 6 days without any consideration to company of applicant/

accused.

5. DSC keys of both M/s. Sellstar International and M/s. FabTech

India  are  also  recovered  from  the  possession  of

applicant/accused  while  other  two  companies  belongs  to

applicant accused himself.

6. Even after receiving the  notice of  the IO on 20.06.2020, the

applicant/accused  tried  to  submit  the  license  to  DGFT  on

22.06.2020.

 It has further been argued that the matter is at initial stage

of investigation, therefore, bail may not be granted to the accused.

 Submissions of all the parties heard.

 M/s.  Leela  Technologies  and Innovations  LLP and M/s.

Interlink Capital Advisors Pvt. Ltd. belong to the present accused and 
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the  licenses  worth  Rs.72,85,030/-  was  transferred  to  03  different

companies without any consideration to the company of the applicant/

accused and even after receiving the notice of IO on 20.06.2020, the

applicant/accused tried to submit the license to DGFT on 22.06.2020,

therefore, on the face of it, there is involvement  of the accused and

that the matter is at the initial stage of investigation and huge amount

is involved in this matter. Moreover, it is also a matter in which the loss

has been caused to the Ministry of Commerce, Govt. of India by giving

incentive to exporters by way of RoSCTL. Accordingly, in view of the

gravity of the offence, the undersigned is not inclined to grant bail to

the  accused  at  this  stage.  Therefore,  the  bail  application  stands

dismissed.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 166/2020
PS Special Cell
State vs. Amit Panwar
u/s. 419/420/468/471 IPC & Sec. 66/66(C)/66(D)/71/74 I. T. Act

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused Amit Panwar u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Navneet  Panwar,  ld.  Counsel  for  the
applicant/accused (through VC).
 Mr. Ayush Singh, ld. Counsel for the complainant (through
VC).
 IO of the case Insp. Sajjan Singh Yadav.

 Arguments on the bail application heard.

 Ld. Counsel for the applicant/accused has argued that the

accused has been falsely implicated and that the main accused in this

matter is Mohit Agarwal and no recovery has been effected from the

applicant/accused, moreover, the digital signatures and licenses were

recovered from the possession of  Mohit  Agarwal  and accused Amit

Panwar is nowhere involved in this matter, therefore, the bail may be

granted to the accused.

 The bail application has been vehemently opposed by the

Ld. APP for the State and IO of the case. 

 IO of the case argued as under :

1. The DSC key of M/s. Sellstar International was created by his

co-accused Mohit Aggrawal on the basis of fake documents and

impersonating  video  provided  by  the  applicant/accused  Amit

Panwar @ Harish Bansal @ Vikas Bansal @ Lala.
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2. From the DGFT portal it was found that the ROSCTL Licenses

issued to M/s. Sellstar International had been transferred further

to other companies. The successive transfers are as under :

 From M/s. Sellstar International transferred to M/s.
FabTech India then transferred to M/s. Leela Technologies
and  Innovations  LLP  and  finally  transferred  to  M/s.
Interlink  Capital  Advisors  Pvt.  Ltd.  The  company  M/s.
FabTech India belongs to the applicant/accused.

3. It is worth mentioning here that the scrip license of M/s. Sellstar

International  worth  Rs.72,85,030/-  was  transferred  to  M/s.

FabTech India,  the company of  the applicant/accused without

any consideration.

4. Both the mobile phones, one used by the applicant/accused to

talk  to  co-accused  Mohit  Aggrawal  posing  himself  as  Harish

Bansal and second mobile phone was used to receive OTP and

used in  the creation of  Email  ID and used in the process of

obtaining  fake  DSC  key  which  were  very  much  directly

connected  to  the  crime  have  been  recovered  from  the

possession  of  the  applicant/accused  Amit  Panwar  @  Harish

Bansal @ Vikas Bansal @ Lalal.

 It has further been argued that the matter is at initial stage

of investigation, therefore, bail may not be granted to the accused.

 Submissions of all the parties heard.

 In the reply it has been mentioned by the IO that the name

of the accused is Amit Panwar @ Harish Bansal @ Vikas Bansal @

Lala and DSC key of M/s. Sellstar International was created by his co-

accused  Mohit  Aggrawal  on  the  basis  of  fake  documents  and

impersonating video provided by the applicant/accused Amit Panwar

@ Harish Bansal @ Vikas Bansal @ Lala and after that license was

obtained. As the matter is at initial stage of investigation and role of 
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each of the accused has to be ascertained and moreover, it is also a

matter  in  which  the  loss  has  been  caused  to  the  Ministry  of

Commerce, Govt. of India by giving incentive to exporters by way of

RoSCTL.  Accordingly,  in  view  of  the  gravity  of  the  offence,  the

undersigned is not inclined to grant bail to the accused at this stage.

Therefore, the bail application stands dismissed.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 342/2020
PS Kishangarh
State vs. Gaurav Kumar Parmar
u/s. 328/354/354(A)/506/34 IPC

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for providing the copy of FIR.

Present: Ld. APP for the State (through VC).
 None for the accused.

 An application  has  been filed  for  providing the copy  of

FIR. Reply has been filed and as per reply of the IO, the copy was not

uploaded on the net being sensitive matter. Applicant is an accused,

therefore,  copy of  the FIR be provided to the accused/his  counsel.

Accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 125/2020
PS Special Cell
State vs. Durga Devi Pradhan
u/s. 419/420/384/385/120B IPC

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant

Dr. Purva Jain for release of demand draft deposited by accused in his

favour.

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Reply has been filed by the IO and as per reply of the IO,

IO does not have any objection in issuance of the DD. The present

application  is  with  respect  to  the  issuance of  DD of  Rs.50,000/-  in

favour of the applicant Dr. Purva Jain and the amount was deposited

by the accused at the time of the bail. As per reply of the IO, the DD of

Rs.50,000/-  was  deposited  in  favour  of  the  complainant  by  the

accused, therefore, the DD be released to the applicant Dr. Purva Jain,

subject  to  filing  of  the  undertaking  that  he  will  abide  by  the  final

outcome of the case. Accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 183/2020
PS South Campus
u/s. 356/379/34 IPC
Vehicle No. DL-10SZ-2117

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant

for release of Vehicle No. DL-10SZ-2117 on superdari.

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Reply has been filed by the IO and as per reply of the IO,

both the accused are not apprehended in this matter. In the reply IO

has nowhere mentioned how the vehicle came into possession of the

accused persons at the time of committing the offence. Therefore, the

IO is directed to file the reply regarding the same before the concerned

court on next date.

 List on 04.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



Vehicle No. DL-1ZC-9336
PS Mandir Marg

30.07.2020

Proceedings through Video Conferencing

This challan has been received through email.

Present: Ld. APP for the State (through VC).
 Accused in person.
 IO of the case.

 IO of the case seeks time to file the blood sample report

with respect to quantity of alcohol in the blood of the accused.

 List on 04.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



DRI vs. Rajender Singh & Ors.
File No. DRI/338/VI/Enq-1/Int.-Nil/2019

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused seeking extension of time to surrender the passport.

Present: None.

 As the matter is with respect to the extension of the time

for surrender of the passport and the undersigned does not have either

the reply or the file of the matter, therefore, the file be put up before the

concerned court on 04.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 432/2020
PS Vasant Kunj (S)
State vs. Not Known
u/s. 279/337 IPC

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant

for releasing of vehicle bearing registration No. DL-1C-AB-2726 Maruti

Wagon R car on superdari.

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Time has been sought by the IO to verify the insurance of

the vehicle. 

 Issue  notice to the IO to file the further report before the

concerned court on next date.

 List on 07.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 83/2020
PS Crime Branch
Abhishek Dwivedi vs. State
u/s. 419/420 IPC

30.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 Mr. Pradeep, ld. Counsel for the accused.

 Ld. Counsel  for the accused submitted that the copy of

FIR has not been received by the accused.

 Issue notice to the IO to supply the copy of the FIR to the

counsel for the accused and to file the same in the court. Copy of the

reply of the application be also sent to the Ld. Counsel for the accused

by the Ahlmad.

 List on 31.07.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 177/2020
PS Special Cell
Kingsley Onyedika Orjiobasi vs. State
u/s. 419/420 IPC

30.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 Mr. Anoop Gupta, ld. Counsel for the accused.

 Before  starting  bail  application,  ld.  Counsel  for  the

accused submitted that he is without prejudice ready to pay alleged

amount to the complainant.

 Issue notice to the complainant and to the IO for the next

date.

 List on 05.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 177/2020
PS Special Cell
Petereze Chidubemu @ Glaxy vs. State
u/s. 419/420 IPC

30.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 Mr. Anoop Gupta, ld. Counsel for the accused.

 Before  starting  bail  application,  ld.  Counsel  for  the

accused submitted that he is without prejudice ready to pay alleged

amount to the complainant.

 Issue notice to the complainant and to the IO for the next

date.

 List on 05.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 277/2020
PS Delhi Cantt.
State vs. Manish s/o. Mr. Ramesh
u/s. 392/34 IPC

30.07.2020

Proceedings through Video Conferencing

Bail  bond  of  accused  Manish  s/o.  Mr.  Ramesh has  been  received

through email.

Present: Ld. APP for the State (through VC).
 Surety of the accused.

 Reply has been filed by the IO and as per reply of the IO,

documents have not been verified as the cancellation of bail has been

filed before Ld. District & Sessions Judge. It seems that an application

for cancellation of the bail has been filed by the IO, therefore, the bail

bond has not been verified. It is not a practice, which is to be accepted

in law. Moreover, there is no stay on the bail order by the Ld. District &

Sessions Judge. Accordingly, in these circumstances, the bail-bond of

the accused Manish s/o. Mr. Ramesh is accepted till filing of the report

by the IO regarding verification. Original documents of the surety be

kept on record. Copy of this order be sent to the Jail Superintendent to

release the accused Manish s/o. Mr. Ramesh, if not required in any

other matter.

 List for filing the reply of the bail bond verification by the

IO on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 1290/2014
PS Vasant Vihar
State vs. Benjamin Rai
u/s. 354/376/323 IPC & Sec. 6 & 8 of POCSO Act

30.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 None for accused and surety.

 Verification report not received. Issue show-cause notice

to the SHO why the report not filed. In the meanwhile, bail bond of the

accused Benjamin Rai is further extended till  10.08.2020.  Notice be

also issued to the IO for filing the verification report on next date.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 335/2020
PS Kishan Garh
State vs. Nikhil Singh Bhadauria
u/s. 376 IPC & Sec. 6 POCSO Act

30.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for providing copy of FIR.

Present: Ld. APP for the State (through VC).
 None for the applicant/accused.

 An application has been filed for providing copy of FIR to

the accused/ Ld. Counsel for the accused. Reply has been filed by the

IO and in the reply it has been prayed by the IO that bail may not be

granted to the accused. It is not an application for bail, rather it is an

application for providing copy of FIR to the accused/his counsel. IO is

directed to provide copy of the FIR to the accused/ld. Counsel for the

accused. Application is disposed off accordingly.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 176/2020
PS Special Cell
State vs. Rahul Rana s/o. Mr. Nandan Singh Rana
u/s. 419/420 IPC

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Rahul Rana s/o. Mr. Nandan Singh Rana has

been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Rahul Rana s/o. Mr. Nandan Singh Rana, if not required in any other

matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 371/2015
PS Tilak Marg
State vs. Shakeel s/o late Sh. Liyaqat Ali
u/s. 379/411 IPC

30.07.2020

Proceedings through Video Conferencing

Bail  bond  of  accused  Shakeel  s/o  late  Sh.  Liyaqat  Ali has  been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Shakeel s/o late Sh. Liyaqat Ali, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 277/2020
PS Delhi Cantt.
State vs. Nikhil @ Kartare s/o. Mr. Deep Chand
u/s. 392/411/34 IPC

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Nikhil @ Kartare s/o. Mr. Deep Chand has been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Nikhil  @ Kartare s/o.  Mr.  Deep Chand,  if  not  required in any other

matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 12185/2020
PS Inder Puri
State vs. Gautam Kumar s/o.Mr. Sanjay Dev
u/s. 379/411 IPC

30.07.2020

Proceedings through Video Conferencing

Bail  bond of  accused Gautam Kumar s/o.Mr.  Sanjay Dev has been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Gautam Kumar s/o.Mr. Sanjay Dev, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 150/2019
PS Chanakya Puri
State vs. Ravindra @ Ravindra Kumar s/o. Mr. Chaman Singh
u/s. 379/411/34 IPC

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Ravindra @ Ravindra Kumar s/o. Mr. Chaman

Singh has been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Ravindra @ Ravindra Kumar s/o. Mr. Chaman Singh, if not required in

any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 101/2020
PS Delhi Cantt.
State vs. Salman Ali s/o.Mr. Irfan Ali
u/s. 379/411 IPC

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Salman Ali s/o.Mr. Irfan Ali has been received

through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Salman Ali s/o.Mr. Irfan Ali, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 519/2020
PS Naraina
State vs. Faheem Ahmed s/o. Mr. Md. Naseer Ahmed
u/s. 33/38/58 Delhi Excise Act

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Faheem Ahmed s/o. Mr. Md. Naseer Ahmed has

been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Faheem Ahmed s/o.  Mr.  Md.  Naseer Ahmed,  if  not  required in any

other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 520/2020
PS Naraina
State vs. Naeem s/o.Mr. Irshad Ali
u/s. 33/38/58 Excise Act.

30.07.2020

Proceedings through Video Conferencing

Bail  bond of  accused Naeem s/o.Mr.  Irshad  Ali has  been received

through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Naeem s/o.Mr. Irshad Ali, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 120/2020
PS Delhi Cantt.
State vs. Raja Mahto s/o. Mr. Laxman Mahto
u/s. 379/411 IPC

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Raja Mahto s/o. Mr. Laxman Mahto has been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 414/2019
PS Delhi Cantt.
State vs. Salman Ali s/o. Mr. Irfan Ali
u/s. 379/411 IPC

30.07.2020

Proceedings through Video Conferencing

Bail bond of accused Salman Ali s/o. Mr. Irfan Ali has been received

through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Salman Ali s/o. Mr. Irfan Ali, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 30.07.2020



FIR No. 391/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC

30.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Vinay. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 09.07.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  09.07.2020 and recovery  has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Vinay s/o Sh. Gopal  is admitted to bail on furnishing personal

bond and surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 392/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC

30.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Vinay. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 09.07.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  09.07.2020 and recovery  has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Vinay s/o Sh. Gopal  is admitted to bail on furnishing personal

bond and surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 389/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC

30.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (through VC).

Ld. Counsel for applicant, Mr.  Suresh Sisodia (on call)

Reply has been filed by the IO.

Ld.  Counsel  for  the  applicant  submitted  that  he  wants  to

withdraw  the  bail  application  of  applicant  Vinay.  Submissions  heard.

Statement of Ld counsel for applicant recorded by Ahlmad in the Court. 

In  view  of  the  submissions  made  by  the  Ld.  Counsel  for

applicant, the bail application of applicant Vinay stands disposed off as

withdrawn. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. SWD-KG-00397/2020
PS Kishangarh

30.07.2020
This is an application for release of  mobile phone make XIAOMI POCO

F1 (IMEI 862611046193257) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is Mr.

Marsuba Jamir  and the value of the mobile phone is Rs. 10,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;

iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;
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iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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eFIR No. 175/19
PS South Campus

30.07.2020
This is an application for release of  two mobile phones no. 7291022161

make  on supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is Mr.

Ajay Kumar Tiwari  and the value of the  mobile phones is Rs. 20,000/-

and IO does not have any objection if the  abovementioned mobiles are

released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phones to
applicant/owner after taking photocopy of bill alongwith IMEI number
and subject to preparing detailed proper panchnama of above mentioned
mobiles, 

ii) take photographs of above mentioned mobile phones from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;
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iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phones shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phones attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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eFIR No. 277/2020
PS Sagarpur
State Vs. Manish Solanki
U/s 188/269 IPC

30.07.2020
This is an application for release of vehicle bearing no. HR05AK 0545 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused.  As per reply  of  IO,  the above mentioned vehicle bearing no.

HR05AK 0545 is registered in the name of Mr. Raj Kumar and the value

of the vehicle is Rs.  20,000/- and IO does not have any objection if the

vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



1/2
FIR No. 347/2020
PS VK(S)
State Vs. Unknown

30.07.2020

This is an application for release of mobile phones make VIVO Y19 (IMEI

864706043181517)  and  VIVO  Y71  (IMEI  868907034618832)  on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO, the owner of above mentioned mobile phones is Ms.

Suman and the value of the mobile phones are Rs. 13990/- and 11,000/-

respectively  and IO does not have any objection if the  abovementioned

mobiles are released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phones  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobiles, 

ii) take photographs of above mentioned mobile phones from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



2/2

iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile  phones shall  be  produced by him/her  as  and
when directed and shall also indemnify to the amount mentioned as per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phones attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 0203/2020 
PS Delhi Cantt.
State Vs. Yogesh @ Yaman
U/s 380/411/34 IPC

30.07.2020
This is an application for bail of accused Yogesh @ Yaman.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Yogesh @ Yaman. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 23.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  23.07.2020 and recovery  has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Yogesh @ Yaman s/o Sh. Sanjay Solanki r/o Nasirpur Village

Palam Colony, Delhi is admitted to bail on furnishing personal bond and

surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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eFIR No. 602/2020
PS Sagarpur
u/s 380 IPC
30.07.2020
This is an application  for release of  8 UPS Batteries  (Rocket-ESL 12V,

65AH) on supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused. As per reply of  IO,  the  owner of the above mentioned  8UPS

batteries is Mr. Tarun Kumar and IO does not have any objection if the 8

UPS Batteries are released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned 8 UPS Batteries to applicant/ registered
owner  subject  to  preparing  detailed  proper  panchnama  of  above
mentioned 8 UPS Batteries, 

ii)  take  photographs  of  above  mentioned  8  UPS  Batteries from  all
possible  angles  including  serial  number  and  file  the  same along  with
chargesheet;

iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned 8 UPS Batteries shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant,  in  case  any  claim  regarding  ownership  of  8  UPS Batteries
arises in future;
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iv)  to  get  panchnama  and  photographs  of  abovementioned  8  UPS
Batteries attested  and  countersigned  by  complainant  as  well  as  by
applicant/ registered owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. 176/2020
PS Special Cell (SB)
State Vs. Amit Jaiswal
U/s  419/420/120B IPC

30.07.2020
This is second application for bail of accused Amit Jaiswal.
Present: Ld. APP for State (through VC).

Ld. Counsel for accused, Mr. Vikas Gautam. (through VC)

Reply has been filed by the IO. Copy supplied.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Amit Jaiswal.

Ld. Defence Counsel for accused submitted  that this is the

second bail application of accused and the wife of the accused is at the

advance stage of pregnancy and the delivery date  is 05.08.2020 and the

applicant is the only person to provide medicine and financially help to her

wife and co-accused has already been granted bail,  therefore, accused

may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application  and submitting that  earlier  bail  application of  accused was
dismissed  on  20.07.2020  by  the  Ld.  Duty  Magistrate,  Patiala  House
Court, Delhi. Ld. APP for state further submitting that accused is a part of
syndicate crime who allegedly worked on behalf of Standard Chartered
Bank and Duped many persons by getting their OTP and fake call center
was  unearthened  and  various  mobile  phones,  SIM  cards  were  also
recovered in  this  matter  and matter  is  at  initial  stage of  investigation,
therefore, accused may not be granted bail.

Submission of both the parties heard.

Now a days cyber crime are increasing day by day and to

know the OTP various calls have been received on mobile phone and

after that the various cards have been misused. Innocent victims became 
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target of this kind of modus operandi of crime and as the matter is at

initial stage of investigation, therefore, in view of the gravity of the matter

and initial stage of investigation, undersigned does not inclined to grant

bail to the accused Amit Jaiswal. Hence, bail application of accused Amit

Jaiswal stands dismissed. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. 176/2020
PS Special Cell (SB)
State Vs. Vinay Bahadur
U/s  419/420/120B IPC

30.07.2020
This is application for bail of accused Vinay Bahadur.
Present: Ld. APP for State (through VC).

Ld. Counsel for accused, Mr. Vikas Gautam. (through VC)

Reply has been filed by the IO. Copy supplied.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Vinay Bahadur.

Ld. Defence Counsel for accused submitted that the accused

has  been  falsely  implicated  in  this  matter  and  mother  of

accused/applicant is patient of thyroid and diabetes and accused is the

only person to take care of her mother and co-accused has already been

granted bail, therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail

application  and submitting that  earlier  bail  application of  accused was

dismissed  on  20.07.2020  by  the  Ld.  Duty  Magistrate,  Patiala  House

Court, Delhi. Ld. APP for state further submitting that accused is a part of

syndicate crime who allegedly worked on behalf of Standard Chartered

Bank and Duped many persons by getting their OTP and fake call center

was  unearthened  and  various  mobile  phones,  SIM  cards  were  also

recovered in  this  matter  and matter  is  at  initial  stage of  investigation,

therefore, accused may not be granted bail.

Submission of both the parties heard.

Now a days cyber crime are increasing day by day and to

know the OTP various calls have been received on mobile phone and

after that the various cards have been misused. Innocent victims became 
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target of this kind of modus operandi of crime and as the matter is at

initial stage of investigation, therefore, in view of the gravity of the matter

and initial stage of investigation, undersigned does not inclined to grant

bail  to the accused  Vinay Bahadur. Hence, bail  application of accused

Vinay Bahadur stands dismissed. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 013421/2020/2020 
PS Chanakyapuri 
State Vs. Vikash @ Vikas @ Vikas Kumar Mahto
U/s 379 IPC

30.07.2020
This is an application for bail of accused Vikash @ Vikas @ Vikas Kumar
Mahto.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Vikash @ Vikas @ Vikas Kumar Mahto. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 28.06.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  28.06.2020 and recovery  has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Vikash @ Vikas @ Vikas Kumar Mahto s/o  Sh.  Arun Kumar

Mahto r/o 6824, Nabi Karim, Gurudwara Wali Gali, Delhi is admitted to

bail on furnishing personal bond and surety bond in sum of Rs. 30,000/-.

Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. 0069/2020
PS Mandir Marg
State Vs. Unknown

30.07.2020

This  is  an  application  for  release  of  mobile  phone  make REALME

(9643554620) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Nishchal Gupta  and the value of the mobile phone is Rs. 10,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 
ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;
iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;
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iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. 13/2020
PS Chanakyapuri
State Vs. Dilip Singh
U/s 279/337 IPC

30.07.2020
This is an application for release of vehicle bearing no. RJ14PC 8625 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused. Power of attorney in favour of Mr. Satyabir Singh seen. As per

reply of IO,  the above mentioned vehicle bearing no.  RJ14PC 8625 is

belongs to Mr. Satyabir  and the value of the vehicle is Rs.  10,00,000/-

and  IO  does  not  have  any  objection  if  the  vehicle  is  released  in  the

present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to applicant subject to preparing
detailed proper panchnama of above mentioned vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from  applicant  stating  that  abovementioned
vehicle shall be produced by him as and when directed and shall also
indemnify to the amount mentioned as per applicant, in case any claim
regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested and countersigned by complainant as well as by applicant and
IO;

Application  moved by  applicant  stands  disposed off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 520/2020
PS Naraina
State Vs. Rohit 
U/s  33/38/58 Delhi Excise Act

30.07.2020
This is an application for bail of accused Rohit.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Rohit. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 21.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that the accused is in JC since  and recovery has already been effected

from accused and IO has not filed previous conviction report, therefore,

accused is not required for custodial interrogation.  Accordingly in these

facts and circumstances,  accused  Rohit  s/o Dinesh Kumar r/o J-26,  J

Block, Jahangir Puri, Delhi is admitted to bail on furnishing personal bond

and surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



e-FIR No. 13633/2020
PS Naraina
State Vs. Unknown
U/s 379/411 IPC
30.07.2020
This is an application for release of vehicle bearing no. DL5SBE 3920 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused.  As per reply  of  IO,  the above mentioned vehicle bearing no.

DL5SBE 3920 is registered in the name of Mr. Mahender Kumar and the

value of the vehicle is Rs. 20,000/- and IO does not have any objection if

the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to  registered owner subject to
preparing detailed proper panchnama of above mentioned vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;

iii)  Take  a  security  bond  from  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;
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iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  registered
owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 210/2020
PS Tilak Marg
State Vs. Pankaj, Deepak

30.07.2020
This is an application for release of original papers of auto bearing no.
DL1RV 3565 filed by applicant.
Present: Ld. APP for state.  

None for applicant.

An application has been filed for release of original papers of
auto  bearing  no.  DL1RV  3565.  Application  perused.   Report  of  IO
perused.  IO does not  have any objection if  the seized articles/original
papers  as  per  seizure  memo  are  released  to  applicant.  IO/  SHO  is
directed to release the  original papers of auto bearing no. DL1RV 3565
to applicant.   A copy of this order be given dasti to applicant. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 398/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC

30.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Vinay. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 09.07.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  09.07.2020 and recovery  has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Vinay s/o Sh. Gopal  is admitted to bail on furnishing personal

bond and surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. 0135/2020
PS VK(S)
U/s 308/341/506/34 IPC

30.07.2020
This is an application for release of vehicle bearing no. HR05AJ 9599 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused. Power of attorney in favour of Mr. Anil  seen. As per reply of IO,

the above mentioned vehicle bearing no. HR05AJ 9599 is belongs to Mr.

Satyabir  and the value of the vehicle is Rs.  2,00,000/- and IO does not

have any objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to applicant Mr. Anil  subject to
preparing detailed proper panchnama of above mentioned vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from  applicant  stating  that  abovementioned
vehicle shall be produced by him as and when directed and shall also
indemnify to the amount mentioned as per applicant, in case any claim
regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested and countersigned by complainant as well as by applicant and
IO;

Application  moved by  applicant  stands  disposed off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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eFIR No. 016095/2020
PS Naraina
State Vs. Unknown
U/s 188/269 IPC

30.07.2020
This is an application for release of vehicle bearing no. DL1LV 0177 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused.  As per reply  of  IO,  the above mentioned vehicle bearing no.

DL1LV 0177 is belongs in the name of Mr. Om Prakash and the value of

the vehicle is Rs.  1,00,000/- and IO does not have any objection if the

vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. SWD-VV-000153/2020
PS Vasant Vihar
u/s 379 IPC

30.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO and as per reply of IO, the

mobile phone has not been recovered in this matter. As the mobile phone

not recovered in this matter, therefore, it can not be released. Accordingly,

the application is infructuous, so dismissed.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 114/2020
PS Naraina
State Vs. Shabbir @ Kala

30.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO.

Perusal  of  the reply shows that the main chargesheet has

already  been filed  in  this  matter,  therefore,  the  matter  be  sent  to  the

concerned court for 04.08.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



eFIR No. 347/2020
PS Vasant Kunj (S)
State Vs. Mithun Sharma

30.07.2020

Present: Ld. APP for State (Through VC).

Ld. Counsel for applicant, Mr. Sanjay Kumar (in Court and on

phone)

Reply has been filed by the IO and as per reply of IO, there is

no accused Mithun Sharma in the present matter. 

Ld.  Counsel  for  accused  wants  to  withdraw  the  present

application. Submissions heard.

In  view  of  the  submissions  of  the  Ld.  Counsel  for  the

applicant/accused,  the  present  application  stands  disposed  off  as

withdrawn. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020



FIR No. 5313/2020
PS Kishangarh
State Vs. Farman
U/s  379/411/34 IPC

30.07.2020
This is an application for bail of accused Farman
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Farman. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 10.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  10.07.2020 and recovery  has already

been  effected  from  accused, therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused Farman s/o Sh. Saleem is admitted to bail on furnishing personal

bond and surety bond in sum of Rs.  30,000/-  (Bail bond not furnished)

subject to the furnishing of complete address by the accused.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020
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FIR No. 015855/2019
PS Kishangarh
State Vs Naresh Kumar 
30.07.2020
This is an application for release of mobile phone make OPPO A7 (IMEI

867453090976253)on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Naresh Kumar  and the value of the mobile phone is Rs. 13990/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;

iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;



2/2

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 30.07.2020


